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Second Floor,
vaommerc;al Complex,
Indiraenagar,
Ebngalore-BB._
) s S ‘Dated: 18NOV1993
| nppucmmw NO(s) | 522 of 1993.
ﬂPPLICANTS-c . Vijaya Cwls. RESPDNDENTS- ‘Kecountant seneral(u&E), :
‘ , 8snbs}ore and Gthers.
1.  Dr.m.S.Negerajs,
#dvocate,No,11,
_ Seco nd Floor,
First Cross, ,
- Sujatha Complex,
Gendhingar, ‘
’ "‘Bangalora-g.. _
» 2, The kccountant Generai(NaE),

Karnataka Bangalore-

3. . Sri.G,Shanthappa, -
" Addl.Central Govt. Stng.Counsel
High Court Bdlg,Bangalore§1

SUBJECI:- Foruardinn of copies of the Brders passed by
. the Central Admlnistraﬁxve Tribunal Bangalore.
. ~XX X~

Please fxnd enclosed hereulth a copy of the
.ORDER/STKY ORDER/INTER IM ORDER/, Passed by this Tribunal
- in the above mentioned application(s) 10th Nov'1993, _
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de ORIGINAL APPLICATION NUMBER 522 OF 1993

DATED THIS THE 10TH DAY OF NOVEMBER/1993

4
\

Mr.Jus_tice P.K.Shyamsundar y e ;ViceLChairman.
', R And S
I -  Mr. V.Ramakrishnan, - ~+. Member(4).
f... . . . N . ) N
: C.A.Vijaya,

'k , , Aged 55 years,

i -S/0 laté Sri M.S. Chandrasekhar,

'- 26, Kamala, A.G's Lay-out, R.M.V. -

Extension, II Stage, Bangalore-54. .. Applicant.

(By Advocate D;.M;S.Nagafaja')

= : . v.

1. The Accountant General,
(Accounts & Entitlement)
Karnataka, Bangalore.

- 2. The Controller & Auditor General
of India, 10, ‘Bahadur Shah
Zafar Marg, New- Delhi.

3. Unlon of India, -
represented by Secretary to
Government, Ministry of Finance,
Department of Expenditure, '
New Delhi. S : .o Respondents

(By Standmg Counsel Sri- G.Shanthappa)

ORDER

Mr.Justice P.K.Shyamsundar, Vice-Chairman:

After having heard Dr. AM.S.Nagaraja, learned counsel ‘for
the applicant and - Shri G..Shanthappa, learned Sﬁandi_ng Counsel

, for the respondent;é we direct. this application to be admitted

PAT, dated 2nd July,1991 issued by' the Telecom Department and
see what benefit he derives ‘thereto. If a representation is
made as directed within one month¢ from to-day, Government of

shall dispdse of the same within four months thereafter;

—"' S nd a copy of thls order to the respondents forth\nth : | \
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